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A question of compassionate appointment for 

the second-  applicant, the eldest daughterof, f ir St appi icant 

arises for consideration. The first appz.icant retired from 

service on account of medical unfitness on 2.11.75. At 

that time, the daughter was a minor. She attained 

majoirity in 1916. Imediately Annexure-Il representation 

was filed by the first applicant on 2.7.6 for considering 

his eldest daughter for compassionate appointment in view 

of the difficulties of the familyp which consists of five 

children and the applieanWith meagre family pension 

the family Cannot maintain. This application was disposed 

of by the impgned order Annexure AIII after about 5 years. 

The order treads as follows: 

"your request for providing appointment to your 
daughter Kum. A. DeviyIni on compassionate 
grounds on Railways has been cnsdered by the 
Competent authority and it is regretted to 
advise that your request has not been agreed to." 



The respondents have no case that the family 

is sufficiently possess6di of means and thereby no 

Compassionate appointment is needed. On the Other hand, 

they have Stated that the applit2on for compassioite 

appointment was filed only after 10 years. Eventhough 

generaL Mnhger recommended the case for consideration as  

a special cise, the Railway Board rejected it by 

Annexure R-1 order. The order reads as follows; 

"your railway's proposal for relaxation of 
time limit for considering the appointment 
of Kum. Devayini daughter of late Shri 
A. Apuk utty on compassionate grounds 
has been considered by the Ministry of 
RailwayS but the sae his not been agreed to." 

ReSpondents had admitted that there is some delay 

in disposing of Annexure-Il representation. Bowever, 

according to the Railway, in the light of Annexure R-1, 

the original application is liable to be dismissed. 

From a reading of the impugnerder as also 

Annexir e R-i it is seen that applic ant I sc grievance has 

not been properly considered in accordance with law. 

No reason is mentioned for treating the applicant's Case 

as a special case in accordance with the re3evant 

instructions of the Railway Board dated 21..87, for 

relaxation of the period.Xn appropriate cases in which 

it is not possible to file the application for 

compassionate appointment within the period of 10 yers, 
Railway use to relax the s..me and consider giint Of reli.efs. 

In the instant case, the applicdnt has got 

convincing reason. At the time of declaration of the 

first applicant as medically unfit for the job, the 

children were minor. The first applicant Is put in 

15 years of service and according to the applicant the 

family is in indigent circumstance and compassionate 

appointment is necessary for the meintenance of the 

family. These circunstinces were not considered by the 

Railway Board in the light of the provisions laid down 

by their instruction dated 	 Since we are 
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satisfied that there is no proper consideration of the 

grievance of the applicants 1  we are of the view that the 

impugned order cannot be sustained. Accordin.y, we 

set aside the order Annexure A-Ill and sent back the 

matter to the first respondent for a proper core ideration 

and disposal of the claim of the applicants for 

conpassionate appointment treating it as a special Case. 

This shall be done within a period of four months from the 

date of receipt of the copy of this judgrnent 

6. 	The application is disposed -of as above. 

7 • 	There, shall be no order as to costs. 
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